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(56) Sree Anantha    Grameena Bank, 
Anartpur (A.P.). 

(57) Hazaribag     Kshetriya    Gramin 
Bank, Hazaribag (Bihar). 

(58) Bikaner Kshetriya Gramin Bank, 
Bikaner  (Rajasthan). 

^59) Buldana Gramin Bank, Buldana 
(Maharashtra). 

(60) Krishna Grameena Bank, Gul- 
barga  (Karnataka). 

(61) Nimar Kshetriya Gramin Bank, 
Khargone (M.P.) [Placed in Library (1)   to  
(61)  See No. LT-5765/94.] 

(62) Marathwada Gramin Bank, 
Nanded Maharashtra). [Placed in Library.  
See No.   LT-5826/94] 

(63) Raebareli Kshetriya Gramia 
Bank, Raebarehi (U.P.). 

Government and 
Other Business 

(64) Etawah Kshetriya Gramin Bank, 
Etawah   (U.P.). 

(65) Thar  Aanchalik  Gramin  Bank, 
Jodhpur  (Rajasthan). 

(66) Panchmahal    Vadodara Gramin 
Bank,  Godhra  (Gujarat). 

(67) Maiaprabha     Grameena    Bank, 
Dharwad  (Karnataka). 

(68) Vaishali Kshetriya Gramin Bank, 
Muzaffarpur (Bihar). 

(69) Ellaquai Dehati Bank, Srinagar 
(J&K).   [Placed  in  Library     63   to  69] 
See  No.   LT-5969/94   to  5975[94]  

ALLOCATION OF TIME FOR DISPO-

SAL OF GOVERNMENT AND OTHER 

BUSINESS 

THE DEPUTY CHAIRMAN: I have to 

inform Members that the Business Advisory 

Committee at its meeting held on Monday, 

the 13th Time, 1994 allotted time for 

Government Legislative and other Business  

as follows; 

[RAJYA  SABHA] 



 

The Committee recommended that the 
Constitution (Seventy-ninth Amendment) Bill 
1992 be referred to the Department-: elated 
Standing Committee on Human Resource 
Development 'for- examination and report. 

Business Advisory Committee. You can raise 
it with the Chairman, It was presided over by 
the Chairman and attended by Members. 
(Interruptions) 

  

THE  DEPUTY  CHAIRMAN":   It is not 
my   decision. .. (Interruptions)... 

It is not my decision.      (Interruption) ... 

THE LEADER OF THE OPPOSITION 
(SHRI S KANDER BAKHT): It m-:.y not be  
your decision but some Members could not 
be present at the BAG meeting. This sort of a 
decision can't be take:;. 

... (Interruptions)... 

THE DEPUTY CHAIRMAN: Please sit 
down . One person at a tme, p'ease If you 
have any objection, Mathur Saheb. please 
address the Chair. 

 

SHRI JAGDISH    PRASAD     MA-

THUR: How can they do it? 

THE DEPUTY CHAIRMAN: Can '■'.-£ 
be a little more organised? Whatever 
objection you have on different subject, can 
you speak on at a time because then I can 
understand your objections?... 
(Interruptions). 

Just one minute, please. One minute Please 
sit down. Yes, I will allow you. 

This matter could be raised with the 
Chairman because the Committee I am only 
announcing it... (Interr-la m only announcing 
it... (Interruptions) . 

SHRI SATYA PRAKASH     MALA-

VTYA: You have announced it in  the 
House. 

THE DEPUTY CHAIRMAN: Mala-

viyaji, there is no need to be so angry. You 

can say this with a smile... ... (Interruptions) 
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SHRIMATI JAYANTHI   NATARA-JAN  

(Tamil Nadu): It is your fault: 

LEADER OF OPPOSITION (SHRI 

SIKANDER BAKHT): Just a. minute, It is 

not the fault of the House... • (Interruptions) 

You cannot take the whole   House 

for granted. 

 
The DEPUTY CHAIRMAN: The House is 

supreme ... (Interruptions). The Business 

Advisory Committee is a part of the House 

for conducting the business, 

[ ]Transliteration in Arabic Script. 
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F the entire House does not agree with it( 

you can give your views. whatever you want. 

THE DEPUTY CHAIRMAN: There is no 
point in it. Whatever you want whatever the 
House wants will be taken into consideration. 
There is no Point in having any more 
discussion on. That is ^...(Interruptions). 

THE DEPUTY CHAIRMAN: I have 

identified M!rs.  Jayanthi Natarajan. 

SHRIMATI JAYANTHI NATARA-JAN: 

The Chairman was presiding over the 

Business Advisory Committee meeting. 

<SHRI SIKANDER BAKHT: I am sorry 

Those who  were present should have been 

careful enough not to take such a decision. 

[RAJYA SABHA] 
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1 have identified Salve Sahib, Please sit 
down. I am not allowing you, please. I have 
given my ruling. The Chairman has no 
objection. If you want to have a discussion 
you can have it, but it was decided... 

† [] Transliteration in Arabic Script 

 

THE MINISTER OF POWER (SHRI N. K.  P. 
SALVE); Madam,     after your  categorical    and 
unequivocal     ruling, I am unable to understand     
the indignation of the hon. Leader of the 
Opposition,   (Interruptions)     Madam, you have 
stated in unequivocal terms that  whatever  may  
be the  decision of the Committee inside, it is 
ultimate. by the consensus of the House which 
will   determine   the   procedure.    So where is 
the warrant for indignation and shouting?    
(Interruptions).    This is what you have stated in 
unequivocal terms. Madam, have you not stated 
the House is supreme? So, where is the warrant 
for all this indignation? 

SHRI SIKANDER BAKHT: While the 
House was in session, in order to issue the 
Ordinance, it was prorogued. And now this is 
the way they are treating the Ordinance. They 
do not want even to discuss it. This is the 
strange attitude of the Government. 
(Interrupiions) 

THE DEPUTY CHAIRMAN: Till Mr. 
Salve finishes his words and sits down, I am 
not allowing anybody. I will allow you 
Agarwal Ji, but not now. Have some 
consideration for other Members also. 

SHRI N. K. P. SALVE: Madam, this is not 
the first time when there was a disagreement 
on a decision taken by the Business Advisory 
Commit and the House actually modified it. 
There is hardly any warrant for this kind of 
indignation, this kind of fraying of tempers 
over a matter which you have so clearly ruled    
out.     Ultimately    the House 
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[Shri N.K.P. Salve]. 

will decide it- Secondly _ you have made it 
clear that the wish of one party is not the 
wish of the House. ... (Interruptions)- 

 

SHRI N. K. P. SALVE: I have not yet 
completed. Let me complete. (interruptions) 
Please sit down. You have only come three 
days ago into the House. 

THE DEPUTY CHAIRMAN: I have 
allowed him. 

SHRI K. R. MALKANI (Delhi): This is 

too much. 

THE DEPUTY CHAIRMAN; What do 
you mean by that? Sit down If anybody 
speaks without my permission; I am going to 
name those people. 

THE DEPUTY CHAIRMAN; Please sit 

down. Do not argue with me; but take your 
seat. If you irritate me; I will not allow you. 
Sit down. This is not the way. You people 
have come to this House to respect the Chair 

Land 

† [ ] Transliteration in Arabic Script. 

he is speaking; how can you just get 

up? 

SHRI N. K. P. SALVE: Madam; I 
have spent 16 years in this House. I 
am very well conversant with the 
traditions of this House. In this 
House, times without number, the 
decision taken by the Business Advi 
sory Committee has been modified not 
at the behest and the calling 
of one party but by a consensus of the 
House. That is precisely what you have 

ruled out. That is precisely your rul 
ing. If that be your ruling T res 
pectfully submit that the Leader 
of the Opposition; Shri Sikander 
Bakht and his colleagues not 
feel indignant about it, should 
not fray tempers about it. The 
House will decide whether it wants to 
pass the Bill with discussion or with 
out discussion The hon. Member; 
Prof. Malhotra says it consists 
of 200 clauses. I may tell 
him;   we   have   passed   Bilk   in the 

past which have less number of clauses We 
have passed Bills which have more clauses; 
without discussion. That is the tradition of the 
House. 

 

I have allowed him. It is for me to decide 
when he should conclude. I am in the Chair, I 
kill decide when he should conclude. I am in 
the Chair, I will decide when somebody 
should speak and when somtbody should aolr 
speak. Please it down. Don't challenge that 
atleast, 

SHRI N. K. P. SALVE: Madam;    I want 

to add one more sentence and it 

† []Transliter»tion in Arabia acript. 

 
THE DEPUTY CHAIRMAN: I will give 

you time, but not when somebody is 
speaking. 
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is done. Even Constitutional Amendment Bill 
have been passed without discussion. 

PROF. VIJAY KUMAR MALHO-TBA:   

If it is unanimous. 

THE DEPUTY CHAIRMAN: Mrs. Alva, 
do you have to say anything? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENT. ARY 
AFFAIRS (SHRIMATI MARGARET 
ALVA): Madam, may I clarify the position? 

SHRI SIKANDER BAKHT: Has Mr, 

Salve finished? 

THE DEPUTY CHAIRAN; Yes, he has 
finished Mrs. Alva was present in the 
meeting and she has a right to speak Baliye. 

SHRI SIKANDER BAKHT: You said that 

after Mr. Salve, you will allow one Member     

from my     side. 

 

get    agitated...  [(Interruptions) Mrs. Alva was 
present in the meeting. She is 1h© Minister for 
Pariamentary Affairs, You must know that it is 
her job to clarify   the position. 

SHRI SIKANDER BAKHT; Then, you 
will allow somebody else from the other side. 
This is not fair at all. 

 

Why are you arguing with me? Please 
keep quiet. 

SHRIMATI MARGARET ALVA: 
Madam, the Leader of the Opposition is very 
much agitated, I want to point out that 
yesterday at 4 o'clock when the 

† [ ] Transliteration in Arabic script. 

BAC meeting was to take place, all of Us 
were here in this House because of the 
differences which were going on on the floor 
of the House_ We were busy here. I must 
admit that even I was not able to attend the 
BAC meeting. 

SHRI SATYA PRAKASH MALAVI-YA; 
Mrs. Alva was not present in the meeting. 

SHRIMATI    MARGARET   ALVA: Let 
me finish, you not in the meeting? 

THE DEPUTY CHAIRMAN: Were you 

not in the meeting? 

SHRIMATI MARGARET ALVA: That is 
why I had apologised and had coma back. 
After that the Leader of the House when 
there. All I am saying is that we do not want 
to shut out any discussion. If they want a 
discussion we are prepared for a discussion. If 
the Chairman decides we can go ahead  with  
a discussion. 

THE DEPUT YCHAIRMAN:   Now, 

that matter is over. 

 

† [ ] Transliteration in Arabic script. 
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what they did there? 

THE DEPUTY CHAIRMAN: No more discussion 

on that  (Interruptions). 

 

SHRIMATI JAYANTHI NATARA-JAN; The 

division was at 5 o'clock> 

SHRI SIKANDER BAKHT: It is a miserable 

attitude of the Government, . . ('-interruptions) 

 

THE DEPUTY CHAIRMAN:    I am not allowing 
anything.       That mat-lar is closed after my ruling. 

       † [ ] Transliteration in Arabic script. 
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We will now take tup the clarifications on 
the statement by the Minister of  Food. ... 
(Interruptions) < 

THE DEPUTY CHAIRMAN: Mrs. 
Sushma Swaraj, will you please keep quiet? 

THE DEPUTY CHAIRMAN: Nothing is 
going on record   I am not allowing 
anything {Interruptions) Mr. Rama chandran, 
you don't have to get up every time. It is not 
necessary that you should get up every time. 
Please do not laugh. If you cannot restrain 
yourelf, you stop in the lobby but do not 
disturb the House. I am trying to bring order 
in the House. Please keep quite. 
(Interruption). Do not make comments. Please 
sit down. 

Thai matter is over. I want to take the 
sense of the House whether we 

should take up the clarifications on the 
statement of the Minister of Food or 

the Zero Hour matters. It is, for the 
House to decide. 

*Not recorded. 

Yesteray, it was decided in the House and in 
the meeting which took place in my Chamber 
on the request of the Lea der of the House and 
I announced from here that the decision was 
that soon after the Question Hour, the 
discussion en the clarification or the statement 
of he Minister of Food would take Place. That 
is the thing. Now if the House wants to   
overrule its   own decision which was 
announced by the Chair, It is for the     House.     
The     House is 
supreme. 

SHRI JAGESH DESAl (Maharashtra) : 
Madam, I have a point of order. That means 
that: after the Question Hour there should not 
be any Government business. But the Zero 
Hour has to be there. 

THE DEPUTY CHAIRMAN: It is not 
your decision. Let the House decide 
(Interruption), If you want the other  things, I 
will    take them 

up. Or, if you want the Zero Hour. 
.. (Interruptions). 

 

THE DEPUTY CHAIRMAN: All right. I 
will take up the Zero. Hour.  It is for the 
House to decide. 

SHRI GURUDAS DAS GUPTA 
("West Bengal): Madam, may I 
suggest this? Since we discussed it 
yesterday also, let us have the Zero 
Hour. But after the Zero Hour, let 
us decide to take up the discussion 
on      sugar. Otherwise...    [Interrup- 
tion!:) . 

THE DEPUTY CHAIRMAN: Clarifi-

cations.   I  have  got      many      names. Thera 

are 26 names. , , (Interruptions) 
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THE DEPUTY CHAIRMNA; I want to 
ask the House. 

 

 

THE  DEPUTY  CHAIRMAN:      I   am 
not   allowing her. 

 



383     Allocation of  time       [ 14  JUNE  1994 ]      Government and    384 

for Disposal of Other Business 

 

The Minister who made the statement is 

sitting here for clarifications. On your 

request, I am taking up the Zero Hour. 

Shrimati Jayanthi Natarajan. (Interruptions). I 

will go according to the list. 

SHRI S. JAIPAL REDDY: My point of 

submission is that the understanding 

yesterday was thai* it 'would; be some thing 

more than clarifications because the issue.  

(Interruptions). 

 

REFERENCES 

Succesful launching of prithvi 

SHRIMATI    JAYANTHI    NATA11A-JAN   

(Tamil  Nadu):     Madam  I     would like   to  

congratulate   the  nation   on  the megnificent 

achievement of the    successful  launch of the     

Prithvi.    I      would like to offer  special 

congratulations      to the     Prime        

Minister,      Shri    P.   V. Narasimha Rao... 

Who    withstood a tremendous external  

pressure     and  also  a much     ill-informed    

criticism    internally in order to forge ahead 

with this  spectacular   achivement.      Madam,      

this   is a moment of pride for all Indians    be-

cause our scientists has proved that they are 

second to none in the    world    and 

technologically, India is in the forefront, on the 

cutting edge and India    is    the leader   in  all   

kinds  of  matters  relating to    technology.    

Madam,    the     Prithvi missile has proved that 

the Indian scientific community  is  the    leader    

in    its field because the Prithvi is  now    

admitted all over the world,  even     by     the 

western security analysts, to be far superior to 

the U.S. Patriot, to the    Israeli 

Arrow and to the Russian    Seud,     and it is one 
of the prime pieces     of     national technology.    
I feel, Madam,    that all of us should offer our 
congratulations to the scientists and the  team led      
by Prof. Abdul Kalam who has made    this 
possible  and made it a very proud day for  India  
and   all   Indians.    Madam,  on     ' 28th 
February,  1988  when, for the first time,  in India 
the Prithvi was     experimentally launched, 
nobody in the world ever   thought  that  India   
could     totally, indigenously    manufacture    the    
Prithvi and launched  it.    And,     Madam,     after 
several years of  hard work from     1988 to date 
now we have proved that we are indigenou^y    
manufacturing,   a    magnificent  piece  of  
ei'i'pmsnt like the Prithvi which alsoluicly,  vital  
to    our nation's sovereignty  and     security    
and, therefore,  constitutes a matter    of    national  
pride. 

 Madam, we offer   our    congratulations 
     to all the scientists who have made this     
possible.   Thank  you,   Madam. 

SHRI SURESH KALMADI (Maharashtra): 

Madam, (he who's House congratulate",  the 

scientists. 
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